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Contempt Petition No.01/KOB/2021 

IN THE NATIONAL COMPANY LAW TRIBUNAL 

KOCHI BENCH, KERALA 

 

Contempt Petition No.01/KOB/2021 

in 

IBA/13/KOB/2020 

  (Under  Rule 60(5)  of IBC, 2016 r/2 Section 425 of Companies Act, 2013) 

 

Order delivered on: 30.03.2021 

Coram: 

Hon’ble Mr.  Ashok Kumar Borah, Member (Judicial) 
 

In the matter of: 

M/s Sri Ramani Resorts and Hotels Pvt.Ltd. 
Registered Office at  
8/42, Maharaja Surya Road, Alwarpet, 
Chennai-600018.     ...Applicant/Financial Creditor 

 
Versus 

1. M/s Sree  Bhadra Parks and Resorts Limited 
27/480(1), Museum Road, 
Chembukkavu, 
Thrissur, Kerala -680 020. 
2. Brahmadathan Poomully Mana 
3. Kanjirappilly Narayanan Namboodiripad 
4. Kanjirappilly Raman Namboodiripad Vasudevannamboodiripad 
5. Kanjirappilly Narayanan Sankaran Namboodiripad 
6. Kanjirappilly amma Sakthidaran Anil Kumar 
7. Kizhukkulthil Subramanian  

 
Respondents No.2 to 7 having office at 27/480(1) Museum Road, 
Chambukkavu, Thrissur,Kerala-680020. 
      …. Respondents/Condemners.  

 

Parties present: (through Video Conferencing) 

For Financial Creditor ..Mr. Aravind Pandian, Senior Advocate along  
with Ms. Jayanthi K. Shah, Advocate 

For Corporate Debtors         …..   Mr.  P.V.George (Puthiyedam), Advocate 
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O R D E R 

 

This Contempt Petition has been filed by the Applicant/Financial Creditor 

in IBA/13/KOB/2020 against Respondents/Corporate Debtor Mr. Brahmadathan 

Poomully Mana and others alleging contempt of the order dated 24.9.2020  of 

this Tribunal.   

2. This Tribunal heard the learned  Counsel for the applicant and the learned 

counsel for the respondents who appeared through video conferencing and 

perused all the relevant records.   It is seen that the IA No.2/KOB/2021 filed by 

the Financial Creditor has been allowed by this Tribunal vide order dated 

28.01.2021 and the IBA/13/KOB/2020 has been restored to file.   After 

restoration, both sides have been heard and vide order dated 30.3.2021 the 

IBA/13/KOB/2020 has been admitted and CIRP has been ordered. 

3. In view of the above, nothing survives for further consideration in the 

matter.   Hence Contempt Petition No.1/KOB/2021 stands dismissed as 

infructuous and notices discharged. 

                  Dated the 30th day of March, 2021 

          Sd/- 

        (Ashok Kumar Borah) 

           Member (Judicial) 


